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Demand of enhanced royalty for crude oil 
by Gujarat 

*417. SHRI A. N. MULLA : 
SHRI UMASHANKAR JOSHI :t 
SHRI YOGENDRA SHARMA : 
SHRI NAGESHWAR PRASAD 

SHAHI: 
SHRIMATI SUMITRA G. 

KULKARNI: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to refer to the answer 
to Starred Question 707 J given in the Rajya 
Sabha on the 26th August, 1974 and state what 
is the present stage of negotiations with the 
Gujarat Government in regard to enhancement 
of rate of royalty on crude oil and when a final   
decision   is  likely  to   be  taken ? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI K. D. MALAVIYA) : 
The matter is under examination. 

 

t The question was actually asked on the 
floor of the House by Shri Umashankar Joshi. 
96 RSS/74—2. 
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SHRIMATI SUMITRA G. KULKARNI: 
Sir, some time back, Dr. V. K. R. V. Rao 
Commission gave an award. It has fixed some 
principles and on the basis of those principles, 
Rs. 15 per ton of crude was the royalty given 
to Gujarat. Since the price of crude has gone 
up so many times since 1973, keeping in view 
the principles that Dr. V. K. R. V. Rao 
Commission has laid down, would the hon. 
Minister tell me how much would the royalty 
be on the present value of crude? What is the 
arithmatic of it? How much will it be on the 
basis of the award that was given by Dr. V. K. 
R. V. Rao ?   This is my first point. 

SHRI K. D. MALAVIYA: First of all, the 
impression that the international price of 
crude oil is also the price that the Government 
pays to the Oil and Natural Gas Commission 
should be removed. The Oil and Natural Gas 
Commission gets much less price than what 
the international price is. They get about 
$3.50 as against the international price of 10 
or 11 dollars. Therefore, it will not be fair to 
link the royalty rate with the international 
price. The Prime Minister gave an award on 
the basis of the report that was given by Dr. 
V. K. R. V. Rao and Rs. 15 were fixed on that 
basis. We are again reviewing, and 12 NoWf 
the situation underlying those principles has 
now changed. The demands from the Assam 
Government and the Gujarat Government are 
different and they are on different basis. And 
those differences in basis are now being 
considered. As the Government are very 
sympathetically considering this question, I 
would suggest to the tion. Member not to 
press much about this so that we may be able 
to expedite ihe decision and try to satisfy the 
State jovernments. 

MR. CHAIRMAN: Question Hour is >ver. 

 

WRITTEN ANSWERS TO QUESTIONS 

(b) if so,  the reaction of Government 
in this regard;  and 

(c) by when the said rail link will be pro 
vided?] 

t[   ] English translation 

 

 Rail link upto Sagauli via Hajipur, 
Lalgaoj 

*418. SHRI SITARAM SINGH : SHRI 
RAJNARAIN: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether Government have received any 
memorandum for providing rail link upto 
Sagauli via Hajipur, Lalganj and Vaishali; 


